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12,30 hrs

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Reported inhuman incidents relating
to Harijans in Andhra Pradesh

SHRI BUTA SINGH (Rupar): Mr.
Speaker, Sir, I call the attenion of the
Minister of Home Affairs to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:—

Reported ugly and inhuman in-
cidents relating to  Harijan
women in a village in Mehboob-
nagar District and burning alive
of a Harijan boy in Krishna Dis-
trict of Andhra Pradesh.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Mr. Speaker, Sir, gccording to the in-
formation received from the Govern-
ment of Andhra  Pradesh, on 24th
February, 1968 a Harijan boy was
caught by villagers of Kanchikache-
rla, Krishna Distriot, for committing
the theft of some brass vessels. He
was taken to a hotel where he had
sold the vessels and the stolen arti-
cles were thereupon recovered. The
villagers then took him to a panda!
and tied him to a pole, best him and
set fire to his clothes . ..

SHRI HEM BARUA (Mangaldai):
Throwing a boy into the fire?
sy fa T (7)) ;AW REH
FhiaT aEI S wEIi AW & ?

MR. SPEAKER: Please let him
read.
SHRI Y. B. CHAVAN: ... which

resulted in extensive burns. He went
to a police station and made a com-
plaint. The police registered a case
under Section 326 IPC and sent him
to Nandigama Government hospital
and from there he was shifted to
Vijayawada hospital for treatment.
He died on 26th February, 1968.

37 (Ai) LS-1.

of Harijans in 484
Andhra (C.A.)

ftfaow : = I aify
F1 gferr ava g

SHRI Y. B. CHAVAN: Police have
completed the investigation and the

identity of the culprits has been estab.
lished. . .

SHRI HEM BARUA: Don’t leave it
to the Police there.

SHRI S. KANDAPPAN (Mettur):
Shoot the culprits.

SHRI Y. B. CHAVAN: So far five
accused have been arrested and vigo-
rous efforts are being made to arrest
the remaining two accused. After the
death of the Harijan boy on 26th
February the section under which the
case was registered has been altered
to Section 302 IPC. Charge-sheet has
been filed on 26th March, 1968.

The incident is, to say the least,
barbarous and I have no doubt that
all  sections of the House would
strongly condemn such acts.

SHRI D. C. SHARMA (Gurdaspur):
Sir, mere condemnation is not enough.
The Andhra Government should be
taken to task.

st my e (FAT) ;&
firre @2 ST & WEAW =R
&, oo fa< gFa

SHRI RANDHIR SINGH (Rohtak):
It is most unfortunate, Sir.

SHRI Y. B. CHAVAN: sir, I had
written about this to the Chief Minis-
ter of Andhra Pradesh and requested
that vigorous efforts should be made
to bring the culprits to book.

Facts regarding the incidents in
Mehboobnagar District are being
ascertained from the State Govern-
ment. !

SHRI RANDHIR SINGH: Action
should be taken against the whole
village.
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.SHRI BUTA SINGH: Sir, you will

ly bear with me if I read only

for u single minute an article that

appeared in the PRAJAWANI dated

16th March, 1968, o daily published

from Bangalore. The editorial is
entitled “Animals are better”:—

“One Harijan committed some
mistake in @ village near Meh-
boobnagar in Andhra Pradesh.
The people of the village were up-
set but they did not complaint
the Police. They took the law
into their own hands and punish-
ed the offender. What is the
punishment given? All the Harl-
jan women in the village were
made to walk naked in g proces-
sion. (Interruptions). Again in
the same Andhra State a young
boy belonging to this unfortunate
community committed theft, a
very common thing in the society.
People of the particular village
themselves acted as Judges and
punished him. What is the punish-
ment given this time? The per-
son ulleged to  have committed
theft was brought and tied to
a tree and burnt alive. These
are not ocock and bull stories.
Thig is what has happened very
recently in this country which
has been proclaimeq as an Inde-
pendent Sovereign  Demiocratic
Republic where everyone is con-
sidered equal in the eyes of law.
The incident of burning the
young man alive happened with-
out any obstacle whatsoever after
a few months of the first incident.
This is a matter where every
person who calls himself a civilis-
ed citizen should hang his head
in shame. This animal behaviour
js not peouliar to Andhra only,
this is a thing which is happening
jn all the States very frequently.
‘(Interruptions) Tt seems three
Harijan workers were shot dead
in a villmge in- Madhya Pradesh
for the simple reason. ... (Inter-
ruptions).”

MR. SPEAKER: Will you kindly
confine your question to Andhra Pra-
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SHRI BUTA SINGH: It says fur-
ther:

“This showg the law of jungle
is prevailing in our country. (In-
terruptions). These few incidents
will show that the independence
for which Gandhiji fought day
and night is nothing but slavery
so far as Harijans are concerned
even after 20 years of Indepen-
dence. In such outrageoug inci-
dents if the concerned State Gov-
ernment takes very stern action
such brutal incidents undoubted-
ly will not recur. It will not be
a loss even if you do not achieve
prosperity in this India but op-
portunity should be created for
all the citizens of this country to
lead u life of equality. If this
much could not be done, what is
the use of having independence
at all?”.

MR. SPFEAKER: Now you are
making a speech instead of putting a
question.

SHRI BUTA SINGH: Sir, this is
an article in that particular paper.
Now I want to know whether in
view of this barbarous and naked
butchery the Central Government is
prepared to appoint a high level
judicial inquiry into ull these inci-
dents and bring the offenders to
book?

SHRIMATI TARKESHWARI
SINHA (Barh): It should be done.
These things are happening every
year.

SHRI RANDHIR SINGH: The
whole village should be punished.

SHRI BUTA SINGH: These things
have been suppressed in the Press.
1t did mot appear in any of the local
press uptill now.

SHRI Y. B. CHAVAN: The hon.
Member’s suggestion is a very qood
suggestion. T will certainly consider
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his suggestion because these Schedul-
ed Castes ang Scheduled Tribe com-
munities do require special protection
in this matter. As far as this parti-
cular incident is concerned, I myself
accepted 5 short notice question in
the other House with a view that it
should be highlighted. Such things
some times go unnoticed in this coun-
try and the Parliament if it is not
highlighted.

Sir, I have personally talked to
the Chief Minister of Andhra Pradesh
—and he himself has taken 5 very
serious note of the matter—that as
the whole village was involved in it,
possibly sympathies were rather divi-
ded and so it was necessary that some
important Police Officers should un-
dertake the investigation and Gov-
ernment should pay some attention to
it. I was told that some 7 persons
were involved. Out of them, six were
absconding, but I am glad that in the
last week or so they have arrested 5
persong and the other two persons are
also likely to be arrested.

SHRI HEM BARUA: Why don't
you act? (Interruptions).

SOME HON. MEMBERS rose.—

MR. SPEAKER: No please, This
is a Calling Attention motion. Only
those members who have given
notice and put questions. 1 will re-
quest the Home Minister also not to
reply to other Members because it
will encourage others also to get up.

ot ofr Tq : WETEE e Tw
AEGFT grgen FHWT F1 AAAT Woll
U
SHRI H. N. MUKERJEE (Calcutta

North East): Sir, I am not asking a
question, . .

MR. SPEAKER: You can ask me—
after I call you.

SHRI B. SHANKARANAND (Chi-
kodi): From the statement he has
given just now before this House, we
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feel that the Andhra Police are par-
tial. They did not take immediate
steps to book the culprits. Is it a fact
whether the whole people of the vil-
lage, non-Harijans, were responsible
for the burning of this boy and the
Police did not arrest a single person
for days together and then put only
2 or 3 persons behind the bars just
to make a case? If it is so, what is
the attitude of the Central Govern-
ment, if the Andhra Government is
not looking into the matter geriously?

SHRI Y. B. CHAVAN: It is a fact
that for the first few weeks, nearly
for 3 or 4 weeks, no arrests were
made. When I asked for the report
and it was received here, people res-
ponsible for it were absconding. But
the very day I got this information,
I personally took up this matter with’
the Chief Minister on the telephone.

SHRI J. B. KRIPALANI (Guna):
What was he doing till then?

SHRI Y. B. CHAVAN: I am saying
what I was doing.

SHRI J. B. KRIPALANI: Let the
hon. Minister ask the Chief Minister
what he was doing till then?

SHRI Y. B. CHAVAN: Certainly T
will do that. As it is, it is quite pos-
sible that, as the hon. Member has
said, the non-Harijans were in
sympathy with the other people. The
society in which we are living is such,
the facts are there.

SHRI HEM BARUA: Sympathy or
no sympathy.

SHRI Y. B. CHAVAN: I can under-
stand the indignation. But if I get a
feeling, even 1 per cent feeling that
the State administration has not taken
proper action in the matter, T will
certainly intervene in the matter.

st o w0 amefy (AIRTATX): &
HoAY ardt oY T 'Y T gzl WY
frr T g A qORI ¥ @
a1 9T qg e wrgan g fF coxd &
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@ & § wr wrRt 98 fwmw gan
g e & gra, ug weAw &
N WIT &, g T I WK 78
T 7t & 5 waw & it sfawrd §
T 90 Sfrwq g7 B T WrAATHY
7 favare wd & s I gt & @
THTT FY TIATHT ®T  IGGT FE &
o w1 & frEm & fag ag frerad
g 5 T = A AR 9fs ofee
7€ frer @ fam AT erw &%
fearmr ? Yy aog ¥ A e
ag W & 1 & WTAF gTO ST g
g fs qm g w3 @ wAwe
Rt g fF Faw F9F F gra TW
Ay Y gt TG R @ oawar
& zofom ot qwnsr S SR o fw
garar ¥ AR #Y g FW T A
w T &, wiasy 7 58 wHFY dear
T SIS A FT TG TqA
w4 ?

T YR FT  GATHT FT ST
& fau T g T THIT T
5

T TFTTHY ST FWY ST TEY g qaofy ?

SHRI Y. B. CHAVAN: The hon.
Member has put his finger on the
right point that merely by law this
thing cannot be achieved. There will
have to be very intensive and conti-
nuous efforts through social organisa-
tions, institutions etc. This Govern-
ment ig always willing to take the co-
operation and give the cooperation to
those who are undertaking such acti-
vitity. If there are any specific sug-
gestions which the hon. Member has
in mind I am prepared to consider

(C.A)

them. This question of appointing a
Harijan officer is a good suggestion.
I am not sure whether in that area
such Harijan officer is available, It
is a good suggestion and it will be
considered.

ot T oaw (gET) ¢ s
ERA, TOEA 4§ agd WH #Y
A frus ¥ wor ¥ wwi fF
s fafre sda 1 &, w&r ¥
o fed fafreeT Y, e ¥ o fameex
& meaw weew 5 wsw ¥ 9% fuw
g, 781 9T QY FzaTd 92

% a8 Fgm TR § e wmmw
# 97 Q& wem gf A g F fedr
fafreet gat v & war v 7@
TgR AT IR wdrde far Al wiw
FAN FT ARY (AT I9T & FIA TG
F AR § Y T FET ARy
TR R 3g @ ¥ gow At f1
Y FF AT FY T F T F qwew
TgT, TEY THATH gL AGE T AN A%
afeT 98 & arR A T av 9 fafrex
7 o 7 & gm fafreT 7 #1% agm
frgrar & 1 & g A SqTEEy
3T wmgaT § 5 39 @ ¥ 4@ T
I G FHAT § 1 AT TR IGF X
& Fie soraw § agt wxgfoml 9%
W AW F AAEI T A g AR
IT & TG FY AN FE AT 0T
W & fag g8 Y daw IR A
T oY Wifeg + w7 ag
U HIT FY A N F qed ATy
Frad & A =itw fafreee & =her
HR ¥8 JHwm

6 & worar & g Fet wERw ¥
78 o wgar g fv Q¥ e
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AT et F A W W F fg Wk
goafual #1 FR dT W|W F ¥ @
qOT #ae@ 4 #1E OF @9 9w
eqifud s o W ?

™ AW § AE FOAN FF
faarar st ag qR AW T wwTT F Ay
AT A g1 a8 wgs fegg oW
F fag wd & @ &1 &AM WLy
fafrez oF wfger & fafrez Wt
afgar & 21X ga8 § AT § T
fawg 7 wfiar & @y @A O
a1 FT Afasg § g qATEfT T g9
¥ fag afra s 9 Wfeg |
arfex & & we @ agdl & @y
7 I @ T AW A g AR
R ge 7 TEF & a1 § I@ 9w
qATATY FT MG ¥ I gAY TG
FrE Y F@ T g qF wvad g g
e #it 78 Q& wdarF gear gfeamt
93 §T wa= & fau swafaat a
R 9T dEHTAT qrm ! # 43
wdt Agia & s g g fF qar ag
o9 waa  H UF 49 4z 969
FW o @ & arfs wivsy & @ qon
Tg?

SHRI Y. B. CHAVAN: I share com-
pletely not merely the anxiety but
the indignation of the hon. Member.
I can very well understand it. But
I would like to tell him that the
other Member had made a sugges-
tion about undertaking some sort of
judicial inquiry into this matter. I
will certainly consider this thing. Cal-
ling Attention is over.

SHRI H. N. MUKERJEE rose—

MR. SPEAKER: I would request
the hon. Member to resume his seat.

SHRI RAM CHARAN: Let us have
two hours discussion.

SEVERAL HON. MEMEERS rose—

CHAITRA 8, 1890 (SAKA) of Harijang in

492
iiAndhra  (C.A)

MR. SPEAKER: My point is this.
I entirely agree that it is a very
serioug matter about which all of us
must be ashamed. There is no doubt
about it. If you want to have any
further information and all that cer-
tanily you can have it. The home
Minister is not able to give informa-
tion about the second incident men-
tioned about the ladies being parad-
ed naked and all that. If the Home
Minister can give some information
some time later to the House we can
have a small discussion.

st wy fd . wEw AP,
& W19 F g Fa w@Ar § qE-Ae
ular ¥ wgar Sgw fF JF asy
WY K TG W A JiT ag
qig RT T N W FIF &
fag =3 ?

MR. SPEAKER: I am not saying
anything now. After all many peo-
ple are excited and naturally excited.
The Home Minister has to collect in-
formation in the second incident men-
tioned where the ladies are supposed
to have been paraded naked.

About the hon. Members’ desire to
have a discussion, I shall certainly
allow after the information is collect-
ed by the Home Minister and given
to us. It is equally horrible. There-
fore we shall have g discussion on
that. Two or three persons getting
up and saying something will not help
us now. It will not be useful at this
stage. I will assure you that if neces-
sary we shall have a discussion. Iam
not going to allow tany question now.
There will be no question at all on
this matter. Calling Attention is

over.

st fora Aroqw (a%Y): wETA,
agvza, § WA afl 78 W § Wan
TF @ a7 FE AR @ AW
Foqm FTAE

It is not a question of only Harijans.
It is a question of nationality. (In-

terruptions).
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MR. SPEAKER: In spite of my ap-
peal, if hon. Members shout I can-
not help it. I will give you time, I
said. Let the Home Minister collect
the information. If every hon. Mem-
ber wants to get up and say some-
thing, how can I control the House?
I would appeal for your cooperation.
I am telling you that I am going to
give some time for discussion. Even
after that you wanted to say some-
thing.

SHRI SHEO NARAIN: I have given
notice of my name to the office. My
name is not there and only four
names have been included.

MR. SPEAKER: There must be
some limit. Even for Shri Sheo
Narain there must be a limit. Other-
wise it is impossible to carry on like
this. The point now is, where will it
lead us? I know hon. friends want
to associate themselves. It is some
norrible incident that has taken place.
They want to ask some question or
information about the matter. They
want to associate their party 4nd
themselves and all that. But then
where will it lead us? There is no
question of party here. Everybody
is horrified at the things that have
taken place.

SHRI H. N. MUKERJEE rose—

MR. SPEAKER: I am expressing
this on behalf of the whole House.
My point is this. Some hon. Members
want to make certain suggestions, like
Shri H. N. Mukerjee, Shri Kundu,
Shri Sheo Narain, Shri Ram Charan
Shri Sharma and Shri Banerjee.

SHRI H. N. MUKERJEE: I am in-
terested about the House and certain
matters.

’

MR. SPEAKER: Later on I shall
see.

SHRI H. N. MUKERJEE: In regard
to this also.

MR. SPEAKER: Let me see. All of
you want to make suggestiong about
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this matter Mr. Kundu wants to
say something. Mr, Sharma and other
people want to say something I have
no objection. (Interruption). 1lif 1
allow Shri Mukerjee others will want
to say something. Shri Mukerjee is a
senior member and Deputy Leader of
a party and I have very great respect
for him. My difficulty jis this. Once
it begins, where will it stop? If
somebody can suggest, if one or two
leaders can suggest a way, I have no
objection.

SHRI NAMBIAR (Tirucherappalli):
Let us have a discussion,

MR. SPEAKER: That is what I say.
Even Shri Hiren Mukerjee can parti-
cipate in that discussion. I will al-
low it, but only after the information
is collected by the Home Minister.

OF WA qq©q : § W S0
LG U S

=t <fa v ITF o g Aford

MR. SPEAKER: When I am re-
questing a senior Member like Shri
Hiren Mukerjee to sit down—he has
been in this House for perhaps 15
years and he is the Deputy Leader of
a Party—would it be proper for
others to stand up and raise it again
and again? It is admitted by all that
what has happened is horrible. 1
will certainly allow g discussion, but
after information has been collected.
The gravity of the situation is under-
stood by all the Members of the
House. But the discussion can take
place only later, after information has
been collected. Now, Papers to be
laid on the Table.

—
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